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".* < TAMIL NADU ACT No. 4 OF 1971*, 

' THE TAMIL NADU WATER SUPPLY AND 
b I 

j DKAINAGE BOA.RD ACT, 1970. 
.I;*$,,$ 

I I .  ' [Reedbed the assent (?fa tire Plcsidpnt on the 24t/z March 
1971, first published in the Tamil Nadu Gc,vernment 

1% 
$ a Gazette Extraordinary, on thc 25th March 1971 
# (Chaitra 4 ,  1 893) .] 

I +, .-. ' . I  Act t o  provide for the'establishment of Water S w l y  
and Drainage Board and the regulation and develop- 

drinking water and drninage in the State OJ 
'[except the Madras Metropolitan Area], 

the Legislature of the State of Tamil 
nty-first Year of the Republic of India as 

CHAPTER I. * 

PRELIMINARY. 
. * 

1 

~ 1 .  (1) ~ h i s % A c t  may be called the Tamil Nadu Water short title asd 
supply and Drainage Board Act, 1970. cornrne~sonient. 

shall come into force on such date as the 
hay, by notification, apljoint. 

Act, unless the context otherwise requires.- De f i~ i t i -n~ .  I 

I 

means the Tamil Nadu Water * Suppty 
e Board constituted under section 4; 

(2) "Chairman" means the Chairman of the Board; 

(3)' b6~ommittee" means any Committee appointed 

$." dhdtr section 14; 
Q ----- - - --- - _  _-___ _ _  

- 7 F o r  Statement c.f Objects an(: Reasons, see Tamil N Q ~ ~ ,  
7" Gazette Extramdinary, dated the 23rd Novevber ;$ (, 

, < 1970, Part iv-section 3, page 305. 
$ ,&; ; i Tie& wpiids were inserted by section 85 of, a n  ' Pitrt. YI 1 of 
,*3 schedule t O  $he Madras..Metropolitag Water Suppl,; an,; . . .  sew?r- .. 
g .*- L I ,ge ~ d ,  1978 ( ~ a m i l  sa. u hct 2s of 19%). 
pq C-1-125-7- 49 
ig 
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(4) "Director" meals tL Director of the b a r d  nlrd 
incl udes its Chairman and Managing Director; 

(5) "drainage" means any device for carrying 01 

sewage, offensive matter, polluted water, waste water, rain 
water or sub-soil water ; 

( 6 )  "Gowrr-unent" means the State Government; 

(7) "local authority" means- 

(i) =[ * * * 
(ii) a municipal council constituted under the 

Tainil Nadu District Municipalities Act, 1920 (Tamil 
Nadu Act V of  .1920), or 

(iii) a township committee constituted under 
Tamil Nadu District Municipalities Act, 1920 (Tamil N 
Act V of 1920) o i  the Mettur Township Act, 1940 (T 
Nadu Act XI of 1940), or the Courtallam Township 
1354 (Tamil Nadu Act XVI of 1954:), or the Bhavanis 
Township Act, 1954 (Tamil Nadu Act XXV of 1954), 
the Tamil Nadu Panchayats Act, 1958 (Tamil Nadu 

r < : ,  , ,  , .XXXV of 1958) or under any other law for the time b 
. .. in force, or 

(iv) a panchayat union council or a panc 
constituted vnder tlie Tamil Nadu 'Panchayats Act, 
(Tamil Natlu Act XXXV of 1958); 

' 1 
t 2 - '  (8) "regulations7' heaxis the regulations *inad& 

.this Act; 
I 

(9) "rules" means the rules made under thi 

(10) "schernk" means any scheme relati 
provision of drinking water and drainage and s 
incidental thereto and includes a draft scheme 
for the above purpose ; 

(1 1) "year" means the Jinancial year. - - 
1 This sub-clause was omitted by sectio 

.of ebe Schedule to, the Madras Idetropo: 
f ewerage Act, 19'78 (Tamil Nadu Act 
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CHAPTER 11. 

CONSTITUTION OF THE BOARD. 

Creation aaci isions of this Act i,mventjon 
tions and limita- of thw 3oard 
oard to be cal29 

Centit ifnt ion 
of the Board 

(a) a Chairman ; 

(b) a Managing Director ; 

,. . 

(ii) Health and Family Planning 

(iii) Rural Development and Local Administra- , . . ' 
. ; :  

, . 

owing clause. by seiion 
e Madras Met~rapolitan 
(Tamil Nadu Act 28 of 

's. . b 4 . ,  , '. . . . <.P c \ ' . , .  



{e)  the C l u i r m ,  Chirnhr cf Municipal CX.,un2i 
e. x-oficio ; 

Cf) thc Prc:sident; Tamil Nadu' Pnnchnynt Unio~ 
ex-oficio; anti 

*..- ., . ' - , , . . 
6 ' J  A s . 7 .  .. - .' 

, . . . 
-" t:.. . 1, . (g) a perscn with .wide. exlkrience in the field 

public healtlr enginegring with reference to water sup 
crr drainage or  disposal of industrial waste who, is not t. 

I 
ploycd by the Govwxxr::: s; n I o ~ d  authority or a 

I 
poration owtlcd or.~oi~trolled by the Government. I 

(2) T le Chairman and the Managing ~ir ic ior sll 

... a a ; . -.. ;." . possess such qunlifica~ions as mily bc prcscribcd. 
. :, . 

I . ,  st Directors ot1r:r i han those rcfcrred to in ciausys (d),  (e)  
Cf) cf sub-section (1) shall be appointed by the Govern- 
me 11l . . . 

+ I 

(3) If for 21 ny reason the Director rcfcrred to in clnust 
((1) of sub-section (1) is unable to attend any met.ting 
a f t b ~  Board, IT; may depute 2ny officer subordinate tc him 

I ro attend such meeting. The officer so deputed sl~:lll 
havethe right to take part in the discussions of the ;Board 
bur shall not lzave the right to vote. , . 

. ~ e p ~ ~ t -  -. 5 Th? appointment of the Chairman, the Man 
-t Dir~cior and the official and non-official Directors Chpirmaa, ~ ~ ~ g ' ~ ~  bc~~c'tifird inth:. Tomil?kht GovernmenfGnzette. 
Director and 
Diractm to be 
ratified. 
Te~m of office 6 ( I )  The term of office o 
andconditionr tions f , t  srrvia- rlf, the Chairma 
uf 3brvict of t i .  
Chrtirrnan, the ;mci r lie non-offisill1 Directors : 
Mawgin$ D~~Gc-  casual v:lancic-.s in the offices o 
tgmd the nos* of tllc'Board sl~all'be such as 
i ciol Dimtom .. 

(2) Any Dircctc~r ma 
noticc in writing to the Go 
in office until his resignatio 

. m t . .  
, r ,- 

7. (I)  A person shall be disqtlniificd fcr bring 
as, and for k ing ,  :t Director of' t Uoarc?, if 1% 

7 

- - "  
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n d  for any offecce involving .. . V  . z 4 , .  ;: + *' 

ntence not having bet? revz]- ..t t,+ a*: :. :. .A* , ,  j 
' * * I  t .,*+% *, ..re.,' . .- - . . .....A .: . 

(d )  is an officer or servant of the Board ; 
f'-.c.'(e) has directly or indirectly, by himself or liy aqy 

e, any share or iritercst 'in 
th, by or on behalf of, the 

cretary, Manager or other 
company which has any sWre . 
or employment witlz, by or oh 

all not be disqualified under clause. 
b-section (1) or be deemed lo havc 
any contract or employment within 
auses, by reason ollly of his, or the 
f which he is a Director, Secretary, 
er, l~aving a share or intetest in- 

(i) any sale, purchase, lease or exchange of im- 
movable property or any agreement for the same ; 

. (iii) any newspaper in which any advertisenlc,nt 
&ting to the affairs of the Board is inserted ; 

(iv) the occasional sale to the Board, if the s u m  pa:*' 
s consideratioil docs not cxceed two thousand rupees in 
nyone year. of any article in which he or the in-  
arporated company rcgulirly trades. 

on behalf ol, the Board, by season 
eholder of such company : 

t Pl.ovided that, sucl-r person d i s ~ l o s e ~  to thc Guvel.n. 
ent o f  the shares held by him. 
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moval of 8. (1) if at any time it appears to the Gover 
gairmar curd that the Chairman has sho 
Q ~ ~ ~ ~ Q Q R - Q * .  for his office, or has been 

neglect which renders his ie 
by notification,removc him fro 
reasonable opportunity of sho wing cause. 
' 

(2) The ~ovkinment may, by noti 
any non.~official Director from office after 
reason able opportunity of sh~wing muse- 

(a) if, he has, without the p 
biea absent from-the me:tings o 
sf three consecutive months re 
f& ~~mntencement of his term of office, or of the last 
ing which he attended, as the case may be, or.if 
tb said period, less than three meetings have been 

- been absent from three consecutive meetings held after 
said date ; * I  i 

(6) if he, be&; a legal practitioner, acts or a* 
on behalf of any person other than the Board in any 
criminal or other legal proceedings in which tbe Board 
interested, either as a party or otherwise ; or 

(c )  if he, in the opinion of the Government, IS 
suitable or has become incapable of acting as 

I has so abused his position as a Director as to render 
continuanee as such Director detrimental to p 

I interest, 

(3) A non-official Director removed under any 0 
provisions of clauses (a) and (b) of sub-section (2) 
unkss o herwise directed by the Government,h djsq 
&d for ~ppOinm3ent as a Director for a period 
years from the date of his removal. 

$ 

14) A non-official Director removed 
(c) 'of sub-section (2) shall not be eJigjble fbr 

I meht until he is declared by an order of the ~b~~ 
- to be no longer ineligible. 

Bpra.-- *+r- -- .." . . 
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Common 'Ill-A. Notwithstanding anything contained in this 
ser~ice 
cadre for 

Act or in any other law for the time being in force or in 
employees any contract or other instrument, the Board ~la iy , .  with j 
~f Board the concurrence of the Madras Metropolitan Water Supply 
aiGdthi; and Sewerage Board constituted under the' Madras 

I Msidrar . ' " ' MetropoIihn Water Supply aiicl Sewerage Act, 1978, . ' 

' tan *tropoli' Water'' establi sh common service cadres and service conditions 
supply and for thc staff employed by ei tliei* Board and .thereupon- 
Sawem@ .-.* such staff shall be liable to be posted or transferred to the 
Board. - service of either Board : 

Provided. that no employee of an existing authority 
as defined ulldcr the aforesaid Act and appointed ~nder 
section 20 of that Act, shall be tiansfenad or postcd to 
the service of the Board excbpt with his consent.] 

CHAPTER IV. 

CONDUCT AND BUSINESS OF THE BOARD. 

Meetinp of the 12. (1) Tllc Board shall meet at such times and places 
Board. and shlrll, subject to the provisions of sub-sections (2) 

and (3), observe suchr ules of proc3dure in regard to transac- 
tion of business at i t c  meetings (includ.ing the quprum at 
meetings) as may be prescribed by regulations: 

Provided that the Board shall meet at least once io 
. . -  

three months. 
(2) The Chairman or in his absence, the Managill 

. . , Director shall preside at a meeting of the Board* 
'. . 

(3)  AU questions of the Boardsbll 
decided by a majority of the vot 
a d  voting and in the case of 

'A  : 
A %  . * 

Chairman,or in his absence the 
ing, shall have and exercise a s 

l 

+ 
Temporary 13. (1) 'Fie Board may associate with it 

manner an,, far such purposes as may be de 
el persons 
hlth by regul?.tions cny'person w 
Board for may desire in performing any of 
particular Act t 
purposes. 

Provided that the number o 
shall not be more than four. - -- 

This section was inserted by section 
. * . Schedule ( 4 ) .  the Madras Metropolltan 

197s (Tamil Nad~ i  Act 28 of 1 js8), 
, '. 

2 - 

v-- - - - ?  



3973 i .  T.Na Act 41 *, Water Supply and Drai~zcige . - . '  7.7.7, 3 Board 
ft (2) The Board may invite . any person to offer his 
views on any subject disctlssed :it m y  meeting of the 
*Board. , = _ . .  
3 

A 'person associated with the Board under sub- 
(1 ) or' invited for a discussion unde~ sub-senion 

for any purpose shall h:ive the right to iclte p@rl in 
r-discussions of the Bo21rci relevant to thtlt pwpcjsc, 

t shall not have the right to vote at a mecting r f  lh 

4. (1) The Board mia.y, from time to t ime,  ;:ppoint 
mmitteee consisting o f  such number of persons as it 
y'think fit for the purpose o f  dischzrging such duties 

r performing such functions, and on such ternis and 
dndit ions as may be pre:;cri bed by regulations. 

Appoint 
rnent 
and 
functions 
of Co'tl- 
nlit tms. 

-@)'The Ch3irm:m or such othcr person as he may 
a$minitc in this bch~l f  shnll be thc prcsidcn~ cyf the 
C o ~ ~ ~ i l ~ i t t e e  and the Corn lniuec sl18,ll ob5ervc 5 t*ch rule:; 
of procec;ure in reg:~rd to tra~lsuctiosl of business n t  its 
meetings as may be prescribed by regulations. 

(3) All proceedings of the Corninittee shall be 
subject to, confi; ln;ition by the Board. 

' J  

IS. No act done or proceedings taken under this Act Actsof 
Board not by tile Bo:.rd or ;illy Co inmitttcc b l l i ~ l l  be invalidated txcrcly b, 

on the ground- invalidated 
by infor- 
mality, 

(a) or any v~lctincy 01. defcct in the coosiitution of vacancy 
the Board or the Colnlnjltee ; or 

tC, 

( b )  of :\fly ~tefect 01. irregul*:!.ity i n  the ::ppoi 11trnr r:: 
of a person acting ;is a Director thereof ; or 

(c) of nay dclict o r  irrc:~ularity in  such azt 0s 
f o ~ e d i n g  not affecting the i ~ ~ r r i l : ,  of f h: Case. 
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?OWERS AND FUNCTIONS OF TI41& BOARI). 
I Fw&ons 

of the 16. The Bomd shall perform all 
~oprd. ing functions, namely: - 

(a) at the instance of the Government or a %.lo 
authority- 

(i) investigating the nature and type of &emes 
tlrat can be implemented in the area of any local authorit 
for the provision of drinking water and drainagc facilitie 

I 

(ii) planning and preparing of schemes including 
schemes covering areas falling within the jurisdiction of 
more than one local authority for the purpose of provid- 
ing tb supply of drinking water or drainage facilities; 

(iii) executing such schemes under a phased pro- 
gramme for the provioib; w: JL jnki~lg w;. ter and drainage 
facilities within the aredhf local abthorities to which such 
schemes relate ; 

(b) providing technical assistance 01 giving advice 
to local autholitizs in the execution and maintenance 
of water s~pply and drainage works ; 

(c)  establishing and maintaining schemes incidental to 
wzter supply and drainage such as testing of water, design- 
ing of plant for purification of water. conducting research 
relating to water supply and maintaining farm schemes; 

(d) an) other matter which is supplements 1, incidental 
or coasequemial to any of the above filnctions ; and 

(e )  such ather functions as may be prescribed.. 

General 17. The Board shall, for the purpose of wrying out its 
powers functions under this Act, have the following powejs, 
of the namely :- 
Board, P 

i;; to acquire and hold such movable and immovabk 
property as it deems necessary and to lease, sell or other- 
wise transfer any such property subject tc, such coodition 

as ma) be prescribed 3 

e 

-y * ,ryr- * .lrr - - _  I - 
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(ii) to acquire under tile Land Acquisitioi: Act, 1394 
(Ce~ttal Act I of 1894) any land or any interest therei1.i 
*equired by the Board for implementing any scheme; 

(iii) to incur cxpendituie and undertake ally work 
ia any alea in the State for the preparation and execution 
-of such schemes as it may comider necessary for thc 
purpose of carrying out the provisions of this Act, ot as 
the case may be, the functions entrusted to it by the 
Government; 

(iv) to enter into any contract; and 

(V) to do all things necessary for the pusposc: of c:urv- 
ing out the pwvisions c f  this Act. 

XNVBSTIGAT~ON, PREPARATION AND BX BCUTlON OF 
SCHBMBS BY THE BOARD. 

I$. The cost of investigation of any soheme undertaken Cost of invest I 

by the Board either at the instance of the Government atmn of 
or local authority shall be borne by the local authority schemes, 

concerned. In case where the investigation is undertaken 
for more than one local authority, the cost of such investi- 
gation shall be borne by the local authorities concerned I 

in such proportion as may be determined by the Board. I 

19. (1) As so011 as the investigation undertaken by the Preparation 01 

Board is completed, the Board shall prepare an estimate of draft schemes 
the that is likely to be incurred in  regard to by the &iard* 
the scheme and also a sketch showing the sal is t  features 
relating to the scl~eme and forward the same along with 
the report of the inv~st ig~~tion to the local authority or 
authorities concerned. 

(2) On receipt of the documents referred to in sub- 
section (I), the local authority concerned shall, within such 
time, as may be prer,crid, examine the report of the in- 
vestigation of the scl~eme proposed to be implemented in 
its area with reference to the cost to be incurred for the, 
s&me and with rcfcrence to its financial sapacity to meet 
t& cost of the soheine. If the local ntlt hori?~. decides to get 

scheme implemented, it shall pass a resolution within 
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such '1-9 . as miy bg prescyibed authcvising tlk: Boar4 to 
ut;;cut': !h:: schcrnt.. The reso11 ic  n so passed by the Local 

auth~ri t  y sllall SF acify clt;arly ih;ti f he local authority shau 
meet 11% clot;, of cxecutibn of ille scheme and its main- 

\ tcnancc and also indicate; the manner in which and tht: 
ways and  m:ans by wi~ioh  he cos! of thc sch~rno is pro-, 
posc:d c o  b; I~orn.: by such 1oc:il authority. 

(3) Oa r c ~ 3 i p i  of ~h.: r~soLu~ion 2nd other p:irticu,lars 
rcf:rrod io in sub-.;cc;ion (2), JIG Boartl shall ~xarniile, ' 
in  gon~xlzl, 111; fcasibiliiy of irnpl~rn~ntation of iht; scliimc' 
in all iis asp-ots and  in particular the financial capacity of 
the local authoriiy conc;rncd. If on such exarninatidtl 'the 
Board is sat isfi-d about the feasibiliiy of implr mentation 
of thc schim:, th-n, the , Board shall forward tht: draft 
sch2me to th3 Gov~nlrn-nt for their approval: , e , i t4 . I 

(4) Not withstanding any: hing contained in any law 
r~latingto local authxities for thc time bzing in foroc,or 
in an9 other law, for the time bzing in force, anyrcsolution 
passed by any local authority u>dx I his s.:c;ion shall be + 
final and any such resolution shall nor b: cancelled; or 
rescinded or a1 ersd by such local authpri~y except with 

4 th: previous approval of the Government. 8 
I 

,:.I . 
~~~~~~~l of the. ' 20. As soon as may be, after the submission ofat he cirafi, 3 

:: 
=homo by. the. scll>rn~: undcr sub-seciion (3) of sc.c!ic;q 19, ihs ~ o v $ ! r ~ - '  'a!& 

4j a~vtmment*  men t shsll within such t im$ as m:i y b: p1.c scrib-d, eii&r my 

approve th: said draft scheme 01- approv~ it  with such m*cdi-$ -.$ 
' "  

fiqations, as th-y mry consider necessary or ra tuh  th-'said . :A ,.? 

draft schzrn2 to r l ~ :  Board.' tb mbdify th: draft sche&'. ; br 5. .$j 
to preljara a 'fresh 'draft sckm.: in accordal~ce d i l l  sucti : . 
diiections es tht: Gov.:rnmcnt may issue in this hklf and , 

f b  .- .- rcsubmit i t  to the Government for approval. ' c  ,r Y* - 
I it5 " 

f. 4 " i ' ? i / : ' { ,  I .- 
I publi&ti6n of 21. (I) The G~vcrnmmt shdlb by a not ific~t ion jn the; ' 

approval of thp Tamil Nariu Gover~lrn?itt Gazette, pi] blish ihcir approwl to: 
draft In the draft sch :rn!:. the Tamil Nadu -6 4) 

Government ' + 
Gazette. (2) A c publish-;d undGr sub-:, c;ion ( 1 )  A 

shall b.: c3nclusive tTlidencz th:ii ;he scheme ~u,?s hen duly , I 
mlde and approved. The scb-me s~~ I I  i lltlrcupin b2comc . ,a -,a L 

final and $ha 11 b3 hsreinafter cx,illedqhe "appro vcd scheme,' ' .I 
4 

84 

Execution of 22. As soon as the natification under sectio~l 21 is a ~k 
lpproved ~chcrne published in the Timil Nadu Govc.rwgnt Gazette, the* ' T 4 

by the Board. Board shill1 cxecui t: t!~- appo ra. Li -ckv,me ir, lh. arctps .of 
" @k'. 

the lacs1 -?u! hority or authorities conczrned, # .  4 
- $3" ;; 34 

. . /. 1 - **%?'."- % 
< -*. 

)1 ' 

-ri -- 

> ~ 4  - 
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(1) ~ h c  Cost rclitring to thr prcp:ir;~lic,il al2d execu- ~mqt* of 
of ' any scheme by the Boerd iilcluding all the C a t  of the 

drntal expenses connec:ed t hercwi th illcurred by the scheme. 
oard shc".ll be bornc by Ill:: local authorities concerned oil 

W ~ O S C  behllf such schme was prepared and exec2ted by 
t h e  Board. in caws where the scheme was prepayed and 
executed for more than one Incc" l authority, t Izc: ccst ofsucll 
scheme sh: 11 bt bcr:le by t11 I,yc::l al!thoriki;'s c:,ncerned in 
such prtip: r;icn 25 msy h: J-.: - ri?;~lin-- d lily the FL-;?fJ, . - (2) Tk? @-*sL -<!?A:-- . - 2 2  - - * - * - q - - -  ~~\7+<+:p:--',/y* -- . --xy72;; ,? .. 
2.T< > Zs-.- ',-, - 2' - ,-, - ..:- --- &7. *L= q.. - - -  -: . T 7 -  :.* * - . L - - - ' - - _ _ .  - +- - . --. 2.. . - . -  I * 
. C F  ,- C-.- e - - -  
:..L'"- - . L C . ;  -x:-::,: ; c-::: : .- - -  : L-cT::*: . -  - . - L . L  - - - -  - :..: ?J. -1: 
Brrard sh2.11 b:; rt C G V ' T ~  bic by t hs Borird f r ~ m  tl,t I P G I  l 
authority conccmmd in such manner and in such number 
,,f instalmc-nts and at  such time or times as may b: pres- 

. (3) In the event of any failure on the part of any local 
a~~l1lorii-y to p; y 'hf: co;: {- f ilic sch mc: tcl :11c Bc:rrd, the 
Govcrnm(:ni S ; ~ I I  p::y ic. , Isd Board, such cost or so milch 
tbt?l*c.of as is re~nibining dtlc : 11d shall r:cover I hc some from 
the local i~utl~ori  y conccmcd in sac11 manntr and in 
such num5'-r of iils!~lrn: 11's and  ~t such time 0 1  times as 
nay be prescrib, d. 

(4) The Bawd may includcin the cast of investigation. 
prcparaiion and r x(7ci~tici n of tiny sche~nf: or a n y  other work 
un&r;akc.t~ by 1, , 111 ! sop;:.vi:;io:~ nnd C.:II::I y :  c!~:lrges at 
sucll rctes as mr:J' b; pi-:. scribcd. 

24. Notwilhs anc!ingenycI~ingcnntnin~-d in  ~ l l i s  Aci or in oi 
any other law to:. lv: timc being in forcc, if in the opinioll aovarnment $0 
~f the Governmen!, i i  is c x p c d i ~ i ~ t  in th: public interest to direct the Bcard 
invest iga?c, prcp2.r 6: a n ~ t  ex; cuie :r ny schc mr  in any area of to prepuO cxccutc any a. local au~hor i iy ,  or wb:rc any local auiliori~ y wilfully re- 
fuses or fcils to p ; ~ s c  any r:soluticn for thi: ~xrcution of any 

. schems by the Board undcr scciion 19 :ind 4uch refusal or 
fa jlul*e in. the opinion of thc Govcrnrn:ni is v'ithout suffi- 
:ient reascns, t l a n ,  they may, by general or special order, 
direct the Board r o inv,stigate, preprrc and execute any 
.schpm.:in anyart-z a f ~ .  It>ci~l ~uth<:i . i ly .  The provi- 
.sions ~fs(:cljons 19 to 22 (both incluf;iv ) shall, so far as 
may b:, apply tc tl-.: pr(;pi:raiion and <xi cution of the 
soheme by ths Bonrd. ui~tler ibis seciioll. Thc cost relating 
to the inv;.stigation, prcpo~arion and  exacution of the 
scheme by the Board under this sectiorl shall be paid by 

. the . Government to the nc.ard and the same shall be re- 
'-~bv&id by thc Go~etnment from the local guthority 
concert~cd in such manner a id  ili such nuaber df instal- 
meats and at such time or times as may be prescribed. 
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1 

Po,zoflw. . 25 (1) Intlrc cass of s~~iemnes .proposed by a l0cal 
:Board to agree authority, the Board may agree to yn Pare and execute the 
~ m f u w t o  scI~:meif i t i s s a t i s f i c d t h a t ~ ~ ~ h ~ ~ h e ~ i ~ n e ~ s s a r y a n d  
prePNe and feasible. The Board may refuse to prepare and axeoute exacute the 
scheme. such scherrie if it is satisfied that such scheme is either pn- 

necessary 3 not feasible or tlIbat it is otheravise 
unexecutable. 

(2) Any lt  cal authority deeming itselfaggrieved by tPe 
refusal of thc Board under su b-section (1) may, within two 
months from t ha date of receipt of the order of suoh refusal, 
appeal to the Government who may pass such orders there- 
on as they think fit and it shall be the duty of the Board or 
lo cs 1 ~uthori  t y to give e ffeat t 0 such orders acwrdingly. 

I 
i Local authority 26. It shall bz the duty of tile local authority concerned 

to pravide 
1 adqquate to which any scheme relates, to provide necessary assis- 

facilities to the tanc.: to the Board for the proper execution of any 

I ~ o ~ r d .  approved s~hemc: within the territorial limits of such local 
authority. 

Powcrofthe 27.Nolocalcuthoritysha~l without theapprovslof 
local the Board investigate , prepare or execute any scheme : to undcrtakc 
sehemes. 

Provided that no such approval shall be given by the 
Board if the cost of the scheme to be undertaken by the 
local authority exceeds or is likely to exceed fifty thousand 
rupees. 

Dclusioa of [27 4 .  Notwithstanding anything contained in this Act, 
S C ~ Q ~ S  for th~Board or any ofher authorit yreferred to in this Aat shall 

have no power, function or responsibility for investigation, politan Area. preparation or execution of any scheme- 
I 
I 

1 (a) in relation to the Madras Metropolitan h a  dthin 
1 the meaning of the Madras Metropolitan Water Supply 

and Sewerage Act, 1978 on and from the date on wh~cb 
the assets and liabilities of the Board are transfemd u n k  
section 26 of that Aot, and 

(b) for or for t 
an existing authority 
Act) in the said area, o 

'assets and liabilities of such locaputhority arefran 
under section 26 of that Act : 

l This section was insert@ 
$theduIe to, the Madms M 
b!, 1978 ( T a d  Nad 

. - 
16 

- " -. . -  T - I X r  1 

- 
<-4 - 
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wvr ks in progress within the meaning 
ection 27 of the said Act shall be con.. 
led by the Hoard in accorciance with 

CHAPTER VII. 

OF ASSETS AND LIABILITIES OF THE PUBLIC )-I&ALTB 
RING AND MUNICIPAL WORKS DEPARTMENT TO TMB 

BOARD. 

28. All the assets and liabilities of the Public Health T s z n , i ' f  
neering and Municipal Works Department except the of 
s and liabilities which the Government rn? y by general public matt 

pzcify in this behalf, shall, subject to Engineering a d  
Municipal they may specify io such order, vest .in cpart- 
ment to the 
Board. 

29. The Government may transfer to the Board any Transfer of 
building, lmd or other property movable or i J nmovable Propfly to *he 
or the use of, and 1n2.nagement by, the  boar^ on such Board. 

conditions and subject to such limitations as may be 
imposed by the Gove~ nmrnt. 

30. '1 [(I)] Every person w h . ~  immediately before the ~ransfsr  of 
notified data is serving in connection with the affairs of the officsn and 
Department of Public Health Engineering aild Municipal staff Health Engi- mblic 
Works including the office of the Chic f Engineer (Public ,,win@ and 
Health Engineering and Municipal Works) under the Munic~pal 
Government shall as from that date be deemed to have WortksDepart- 
&en allotted to scrw in connection with the affairs of the :ztp 
Mard and shall ccasc to be an employee of the 
Government : 

Provided t 1x1 t t cond it ions o t se rvics applicnble 
immediately before the notified date to  ally person slmll 
not be wried by the Board to his disadvantage cxoept with 
the previous approval of the Government : 

--.-- - -  
1 Seetion 30 was renumberect as "ytlb-section (1) by s t i on  2 of tha 

Tamil Nadu Watcr Supply and Drainage Board ( h a d m e n t )  A@, 
1$73 (qbmij lJadu A& 18 sf 1973). 



IVu ter LTtrppl)7 and Drainage 
i3eurd I 

I 

. ,, , 
I 
I 

Provided furtkr that '[subject io s I 

kootained in 2[rhi~ iub-seelion] , s h l  
t,r otl~er employee who has, by nbti 
tfw Board within sixty days next foll 
inti  mated his interition of not beco 
employee of the Board. 

3[(2) Notwithstanding anyihing con 
*second proviso to sub-section (11, any . 
amployee &, i~aving given the notioe 
that proviso, continues to serve 

a .  ; -  
affairs of the Board may, within s 

f tht= commencement o 
d Drainab Board ( 

in writing such notice 
, as from ths notified da 
to that sub-section, be 

(a) been allotted to serve in connectioh"drith i 
affails of tlat? Board, anc' 

. : f ;  , " 
L I '  @) ccascd to be an empl 

Trmsfsr of any 31. (a) As soon a's may be after the notified date, t 
other cm~loyees Govqnment may, after consulting the Board, direot 
Of general or special order that such ~f the emplo ees ot 
to the than those emplo yces referred to in section serving 

G , r  
immcdiately befcre the said date in connection with th 

,- . ., . . .- affairs of the Stare as are specified ic such order shall stand 
%...&i- .. ~. 

. . 
. allotted to serve in connection with the affairs oft 

. , with e R c t  on and from such date as m y  be s 
' ; suchorder: 

i' . 

. . 

. . -------- 
I These words, brackets and figure were inserted by 

of the Tamil Nadu Water Supply and Drainage Board 
Act, 1973 (Tad! i?adu Act 18 of 1973). 

2 These words were subs 
swtiofl2(1) (b) of the Tamil 
(kmednlent) k t ,  1973 (Tamil N 

3 This s ib-kt  i & i  wd added 
Water SWP~Y and Drainage 30a 
Nadu Act 18 of 1973). 

6 - 7  " ) ~ r . M % . . . . -  - r \ . , 

a*$ 
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Provided t11at no such d it-ection sl~all  be issuell I ,  

R8peCt of such person wlthoul 11,;s consent for such allor- 

Providrd furtllc r I lxit t 11; conditions of service appli- 
oable irnmediatdy bcforc tllc ~totifi~d datc to any such 
person shall not be va~icd to his disadvantage except wji h 
the previous approval of the Government. 

(b) With effect on and from the date specified in th: 
order under clause (a) I he pet sons specified in such order 
shall become employees of tlte Board and slla1I cease to & 
employc~s of the Government. 

32. (1) The innneys nii~ctdil~g to the GI cdir under the rrr;lnsfer 
Provident Fund Awount of ;;ny officer cr  szrvallt trans- P r ~ ~ i d e n i  Furid 
fcrred from the ,crvice of t l ~ c  Government to thi: Board's to 'he B o ~ i c ?  
service, on the notified date together with any otlwr assrts 
belonging to such fund sl~all stand transferred to and vest 
in t l e  Board w i ~ h  effcct ort and from tJ1c notifid date. 

(2) The Board s l ~ l l  as soon as may ho afier the 
notified date constitute- in r,,i; -: thc moncys and other 
aswts which arc transfcrrcd to and vcstcd in i~ gndcr sub- 
section (1) n similar ftmd and may inv:st thc accurnula- 
lions under the fund in such sccuritirs and subject io such 
conditions, as may b:. specified by tile Bosrd with the 
approval of the Govc:rnmcnt. 

Explanation.-In this scotion 'and in  sections 30, 31 
and 33, "notifi~d date" in regard to  perscns who nre 
deemed to haye been allotted to the Board's service uncicr 

30 means skioh date as is nctifitd by the Govern- 
ment in this behalf; and in regard te persons who were 
allotted by the Government lo tho Board's service under 
~eotlon 31 means t l a  respective antes on which such 
p-raons become the employees of the D~arrl, 

33.  he Government shall credit the leave salary and Government to 
pensionary contributions in respect of the officers and credit the Ieavc salary ncrwnts transferred to the service of the Board in prc= 
portion to the leave pt  the credit of slch' offiars and in 
servants or in propor tion to thc length of their service respect of the 
under the Gove;nm ent, as the case may be, according to' officers and 
the leyrn; and condl Lion:, as are applicable to them undct 'OrVantS fmed to 
rhc Govtm~trjl on the tlotifi<.d d a t ~ .  udatd'r sorvioo. 

1- lb- 7-50 , 
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CHAPTER VIII. 

Frr;r~~ca, ACCOUNTS AND AUDIT, 

~oard's f &re 34. (1) The Board shall have its own fund. +!# 

(2) The aoard may accept loans, grants, subventions, 
donations and gifts from the Central or State Government 
or a local authority or any individual or body or organi- 
sation whether incorporated or not for all or any of the 
purposes of this Act. 

(3) All moneys received by or on behalf of the ' Board 
by virtue of this Act. all proceeds of land or any other kind 
of propagty sold by the Board, a 11 charges, all interests, pro- 

, '  
fits and other moncys accruing to the Board shall constitute . 

. , the fund of the Board. 

(4) All moneys s nd receipts specified in the foregoing * 

provisions and forming part of the fund of the Board 
&all be deposited into the public accounts of the Govern- 
ment under such detailed head of accounts as may be pns- 
cribed l [or in- 

(a) the Reserve Bank of India constituted under 
the Reserve Bank of India Act, 1934 (Central Act I1 of 
1934), or 

(b) the State Bank of India contltituted .under the 
State Bank of India Act, 1955 (Central Act 23 of 1955), or - 

(c) any corresponding new bank as defined in the 
Banking Companies (Aoquisition and Transfer of Under- 
takings) Act, 1970 (Central Act 5 of 1970), 

and the said account shall b: operated upon by such offie&'. 
~f the Board as may be authorised by the Board and in' - 
such manner as may be prescribed] : . . 

Provided that the Board may invest any' sums not ' '4 

required for imrrrediate ust in such securities or ciebentur :s ' 
as may be approved by the Government. 

.; .a 3;:.! - I * 

. I '  

b J 

. . J r  
Th'w words, figure, Iett 

,v .e ; . t  2 ' the words, figures and brat 
2.; . " . constituted u~lder t b  Reserve Bank of Ind 

I .  11 bf 1934) and the said account shall 
. - officers of the Board as 
" m a  as may be pres ' '$upply aBd Drainage B ' gcs 13 ef19122 

.*IF,&*,+ ' .. . 
d 

- v -  
. . . 

c.- . C- - 
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35. The Govcrl~:~lcni may, fro111 tin* :O time, make Subventions. 
ubveniions, and griclttr. or advsnn: l o a ~ ~ s  i o  the Board loans and %I,.: 

grantsat0 : ; or any local authority for the purposcs of' this Act on g,,,d. 
such terms and conditions as the Gov.rnmer!t may, in 
each case determine. 

36. (1) Subject to the provisions of this Act and the power of the 
rules made thereunder and subjgct to such conditions as Board to 
may be specified by the Government by r: general or a~~~~~ and 
special order iswed in this behalf by them and with their 
previous approval, the Board may, from time to time, 
borrow money required for the purposes of this Act by 
any one or more of the manners specified below :- ' 

' (a) raisingloans from any Bank or other financing 
institutions or the Life Insurance Corporation established 
under section 3 of the Life Tnsurance Corporation Act, 1956 
(Central Act 3 1 of 1956) ; or 

(b)  raising loans From any Corporatjon, owned or 
controlled by the Ccntlhnl or the Statc Ci(vernmc~t ; or 

' 

( c )  raising loans from the public by issue of bonds, ,.. . .. A or debentures or stocks or otherwise in the form *and L .. ,:* 
: .  

manner approved by the Government. . . 
- F . ,, i . y a  

(2) Subject to the 'provi'iions of this Act. and. to .. -,.,.. ,. . , S: .. .. 4 
such conditions and li~xitations as may be prescribed, ; . . ,  .. 

.. . . !. .*-+ j> 

the Board may out of its funds. grant loans and advances t ..' . _ -  . 2 . ~  
on such terms and conditions as it may Sp~tt-rn~ine, to any $.!' . .  . 
local authority for the provision, regulation or develop- 
mcnt:.of any scheme reiating to the water +supply and .. s 

2: Guarantee by 37. The Government may guarantee in such man let Government 
as they think fit, the payment of the principal and interes icans. 
of any loan proposed to be raised *by the Board or any 
loan proposed to be given by the Board to any loch1 
authority fn regard to the investigation, nrcpamtion or 
execution of schemes made undcr this Act : . . 

Provided that the Government shall, so long as any 
such guarantees are in force, lay before both Houses of* 
the Legislature in every year duting the Budget session, 
a statement of the g~iarantees, i f  any gilren during the 
current year and an up-twdate account of the total sums, 
if .any, which have hecn ,paid out [of t11t f3onsolidated 
Fund of I the . .  State by. !-e.ison. of any sycil gual$~tggs,.oga 
paid into the said F:lnd t(;war~ls repayment cf any money 

C-1 125-7-50A 
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F o r ~ s i ~ a t u r e *  38, (1) Whenever money is borrowed by the Boa cuczlange, 
transfer %fid On .4qbe~turcs, tb9 deebentureg shqll be in such !form 

- entct $of  - the &oar4 may with the previous sanction of the Gover 
~ ~ b 6 n t u f ~ ~  mnt ~geci$. 

' ? . N 

(2) All dcbeotures shall be s igyd by the !hanagiae :; 
Director or Secretary or by any one of the oflicial Director ;1 
of the Board. . .< 4 

(3) The holder of any debenture in any form speci- 
fied under sub-sectioli (I)  may ob&n in exchaoge therefor 
a *  debedture in any otller form specified in the qian&i. 
providekl in sub-kection (1) and upon such terms hs th- 
Board 'may determine. 

(4) Every debenture issued by the Board shall be 
transferable by efidorsement, unless sorhc'other nioge .+ I of . 
t saqsfer is specified therein. 

(5) 1\11 coupons attached to debentures issued by the 
qoard @all bear the signature of the Managing Director .; 
and such signature may be engraved, lithographed or 

1 1  

impressed by any mechanical process; 

Estimates -of 39. (1) The Chairman shall, at a spepial meetiqg to 
h o m e  and be heid in the month'of February'ip each year, l iy  $$for& 
a W d i t u r c  the Board an estimate of the income aria expenditure mcBoard of the Board for the next easuipg year. Be laid 
annually and 
w i d e r e d  (2) Every such estimate shall make provision 
Worn tbe for the due fulfilment of all the liabilities of the Board, 
b ~ i d ,  and for the efficient administration of this Act. 

i 1 . :  

(3) Every such estivate shall digwentiate capita] 
and revenue funds, and shall be prepared in such .form 
and shall contain such details, as the Board may, from 

. . ' I  tjine to time, specify; 
(4) Every such estimate shall be compil~d and a copy 

thereof sent, by post or ~thcrwist, to each Director atleast 
ten clear days before the date of the meeting at which the 
estimate is to he laid before the Qggrd. 

(5) A revised @mate, if any, including all the 
expz,?: ?ure not covered in Che original. budget estimate 
s hall be laid before the' qoard at a special meeting to be 
h d d  in the rnorlth of December in each year. 

(6)  The Board shall consider every estimate so laid 
before it and shall sanction the same, either'withoot modifi- 
fafiom or with such modifications as it may think fit. 

" - *  
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(1) Every suoh estimate, as sa~lctioo&i by thopproval tbi 

shall' be dubmitted to the Government who may, ~;~ f l r l l l n -a t  
time within three months after receipt of tile same- t &  cstinqates, 

(a) approve the estimate, or 

(6) disallow tile estimate or any portivil thf~rcof, 
d fetarn the estimate to the Board for amendment. 

ate i s  so ~ ~ " L U I I I L ~  to h e  B~ard ,  it 
eed to arnend it and shall xesubniit 
r~ded f o the Governlricnt who may 

d may, at any time, d u r i ~ ~ g  the year s,@pllsltntfitxty 
ate has been sanctioned, cause i supple- ~ s j f ~ a t ~ .  

to be prepared and laid before it at a 

bas o f  sub-sections (3), (4) and (6) of 
ecti'on 40 shall apply to every supple- 

' "  I 

* .  

42: Every' loan taken by the Board bhall be repaid ~'rtfie 
by the Board within the period i~greed upon by the Doard Board, 
by such of the following methods as may be approved 
by the Government, namely :- 

(a) from a sinking fund established under section 43. 
n respect' of thc loan; 

G -.. 
in equaI parly or half-yearly- instal 

or of principal and interest, thrc ugllout 

(c) from money borrowed for t& purpose ; 3 
r, (d )  partly from thc sinkipg fund established u11;Jer 

section 43 in respect of the loan, and partly fxom mollcy 
borrowed for the purpose: ; or 

(e) from any othl:r soarce, with the prior psrmis- 
sion of the G~~vern~ncnt. 

f 

43. The Board may colxtilute a sinking futld, a depre- ~ s t a b i i i d t i l ~ ~ ~  
ciation reserve fund and ii development furd in such and mainte- 

nancc of lnanner and in wch form a rnny be prescribed by regula- and 
tions. such fr~nds shall bc invejted in such inanner as 

funds. may be determined by ilk: Hoard with t b  approval of 
-.-A1 the ~o~e:~~mC?~:lzt.  . 
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44: (2) rile Board shall, as soon as 
after tl:c ' 

statiotjcs and 
returas. 'itch years Prepare and submit to the Governmsnt 

, before such date and in such form as 
may bc preacrjbod ., ... 2 a " În" giving an account of its &ctjriljer during 

previous year and the report shall give an aw,u,ll ,$f the activities, if a y ,  ah;& i.:e j2%-jy r., kr; U f I I ~ C I ~ I I ~ N  1 )  
- .  

r3;3 &-&-F2 i ' 

:h 831:; in isL: : ar.5 1;- r,,,,,,,a,8g 
-4' Ted- Uj k k&:j;:y fxyfilt- - - - _  - i&:'zx- -> >b*. - &> =\ - . - J Z  2-z: .: .-. gvajitd by $$LC 

- \  " <-%: . - <-. . -.. . -- 
I- '  i h: $ . ) ~ a  a ;-;;isa xu rhe Govtrnmenl d 

\t?;:i ;<..I,:. ai.:. ;.; z d  f.?z~- 2-d a;nanner as may bc pr* , 

l~\~i:.,~\j ,., .:, :1.: c>ir\.cmmtni may &%a. such statistics' 
;\\\.I ,ri :I 0.1 si\zh partizit i:iss in regard to any proposed 

, r , ,  ,,lY ~ \ l h t t l l g  S C \ \ C I I , C  :IS. thc Gt~venlient may from ti*c+tQ 
, .time rcqui re. , 

G 1 9 . '  

I ~ . . .  
I 

Acc;aunts and b5. (1) The'&counts of the'~oard sha l l  be maintai~m 
audit. in manner and in such form as may be prescribed 

by regulations. The Board shall prepare an': annual , 

statement*.of accounts in such form as may be ~recribed- 

(2)  The accounts of the Board shall be audited once 
is a ykar by such auditor as the Government may appoin! . . . * .... '.., - & . . 1n this behalf. , 

9 -' \ .<> . .w , . 
' 3  . (3) The auditor appointed . under sub-section ' (2) 

shall, in connection with such audit, have such rights, . 

privileges and authority as may be prescribed and in parti- 
cular, the right to demand *the production ' of books, . 

. . 
accounts, co~~nected V O U C ~ ~ ~ S  and other documents and ' 

4 to inspect any of the offices of the Board. . 
(4) The Sccretary )shall cause the report * 'of ,the 

'*. 

auditor to be printed and forward a printed copy thereof ' ' . 

I 
to each Director and shall bring. ,such repost before the 
Board for consideratioh at its next meeting. 

' (5) The Board shall 1-smedy, forfhwi tfi, any defects , , 

J L ,. .- or ireguliirities that ~ ~ l a y  bi. pojr~tcd out by the auditor and 
:+ submit a report thcrem to the Government: 

R enkinerat ion 46. Th2 Board shall pay to the said auditor such remu- 
of auditor. neration as the G(?verninent mriy ctirect. .. 
Accounts and 
audit report - .. ! 

to be forwarded; 
to the Govern-: 

47. (1) The accounts of the Board, as certified by 
the auditor, together with the a d dit report thereon, shall. 
be- forwarded a~mccally to the Government and the Govern- 

ment and ' : ment may issue such in,.troctiovs the 3o3:d in respect 
~1a-d before ' thereof as they ('ecrn fit 2nd the  iloard sl~all  comply with 
the State 
Legiila ture: . such instructious. 
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(2) The Governt~~et~t shall- , .:. 
. . 

" .  (u )  causc thu account3 c + f  tlie Bo<ird together 
with. the audit rcport thereon i'ol wad-cleti t c )  the111 uncicr 
sub-scction (1) to be laid ~~nnua l ly  beforc tiL@ S tsre l l ~ g i ~ -  
laturc %; and 

( b )  cause tile accountb of the Dourtl to be jjubli- 
shed in the prescribed rnaImer and make av::ilable copies 
thereof011 sale at a reasonable price. 

48. The Board may write off any amount whatsoever power, te weid 
due to it, whether under a contract or otlierwisc or any eff irfcE6VqLah 
sum payable in connection therewith, :f, in its opinion, am@ll** 

such amount of sum is irrecoverable: 

Provided that the Board shall, before writing 01'1' any 
such amountor sun= exceeding twenty-fivc tlpc,dsaad rupees, 
obtain the sanction of the Government. 

CTIAETTBR IX.  % ,  

V E N A L ~  IES AND PROCEDURE. 

49. No person shall be disqualified for bcind chosen as, N. d j s ~ ~ ~ ~ -  
or being a member of the Legislative Asseinbly or of the tiar in c.rrria 
Legislative Council by reason only of the fict that he is a case* 
Chairman or a Director of the Board, 

50. If any persori-- .Penalty f c ~  
ab~tmcting 

(a) obstr~cts or molests any person with whom tho mnwartar or 
Board has entered illto 3 contract in the performance or m o v b 8  
executi3.n by such persoil of his duty 0 1 -  of anything which 
he is empowered or requircd to do by virtue of, or in con- 
sequence of,this Act or any rule or regulation made there- 
under, or 

(b) removes any mark set up for the purpose of indi- 
cating any level or direction necessary to the execution of 
works authorized by this Act or any rule or regulation made 
or scheme sanctioned thereunder, 

he shall be punishable with fine vrhbh may extend 
to two hundred rupees, d 
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pemlty for 51. Whoever contravenes any of the pro risions of this 
br=h.of the .4ct or of any rule or regulation or scheme made or scheme 
provislor Of sanctioned thereundsr, shall, if no other penatly is provided 
the Act, otc. for such contravention, be puizishable- 

(a) with fine which may extend to one hundred 
rupees, and 

(b) in case of a continuing contravention, with finc, % 

which may extend to fifty rupees for each day after the 4 

first during which the contravention continues. 

pi'osrz~tion and 52. (1) No court shall take cognizance of any offence 
' ' tr ial-~f  . . ,. pfic?m= punishable under this Act or any rule or regulation or 

.+ scheme made thereunder unless con~plaint of such 
I offence is made by the Board or any officer authorised by it 

in this behalf within six nlorlths next after the cornnlission 
thereof. 

(2) No coart inferior to that of a salaried* presidency 
magistrate or a salaried magistrate of the first-class shall try 
any offence punishable under this Act. 

Arl est of 53. (1) Any police, officer not below the rank of a 
offenders, head constabic, may arrest any person who commits 

in his presence, any offence against this Act or any 
rule qr regulation or scheme made thereunder, if the 
name or address of such person be unknown to him and if 

t.- . .. . . such person on demand declines to give his name or address, 
j ,  : '... , or gives a name or address which such officer has reason to 

believe to be false. 

(2) No person so arrested shall be detainedin custody 
. ,  . . .  after his true ;lame and address are ascertained or for any 

. . longer time than is necessary for bringing him before a . .  . A  ." . 
I:C, ., magistrate and in no case shall such detention exceed 

twentyfour hours from the time of arrest without the orders 
of a magistrate. 

* According to clauses (a) and (c )  of subsection (3) of section 3 
of ftie Code of Criminal Procedure, 1973 (Central Act 2 of 197)); any 
reference to a Magistrate of the first class shall be conrtrucd a reference to a Judicial Magistrate of the first class and any 1 clerem - to a Presidency Magist rare shall be comtrutd 2s a refmlr+-. to a 
~e&op\,litan ? !agis-:a:s with esixfccr on a q  fgm r .t ~ p ~ g ~  3% 

~ ~ ~ , ~ - - . - - *  * - . * 
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54. (1) If the person committing an offence under this 
is a company, every person, who, at the time of the 

nce wa-s committed, was in-charge of, and was respon- 
r the conduct of the business of the 

company, shall be deemed to be 
liable to be proceeded 

Provided that nothing contained in this sub-section 
shall render any such person liable to any punislilnent 
provided in this Act, if he proves that the offence was 
committed without his knowledge, or that he exercised all 
due diligence to prevent the commission of the offence. 

(2) Notwithstanding anything contained in sub-section 
(1) where an offence under this Act has bee11 committed 
by a company, and it is proved that the offenc: has been 
committed with the consent or connivance of, or is attribu- 
table to any ueglect on the part of any director, manager, 
secretary or other officer of the company, such director, 
manager, secretary or other officer shall zlso be deemed to 
bs guilty of that offence and shall be liable to be procee- 
ded against and punished accordingly. 

Explanation.-For the purposes of this section- 

(a) ' company ' means a body corpcrate and in- 
cludes a firm or other association of individualsj and 

relation to a firm' means a partner 

CHAPTER X. 

MI SCELLANBOUS. 

55. The Managing Director may, in cases of einergency, 
direct the execution of any work or the doing of tiny act 
which requires the sanction of the Board if the imrneulate 
execution or the doing of which is, in his opinion, necessary 
for the service or safety of the public and may also direct 
that the expenses of executing the work or of doing the acf 
shall be paid from the funds of the Board : 

Provided that- 
(a) he shall not act under this section ir; contraventiol~ 

of any direction of the Board or the Goverilment prohibiting 
the execution of any particular work or the doing of any 

Offdncos by 
companies. 

Ernergei~~:~ 
jwers 41:' 

~anagii:g 
Director. 



I . *  .. . .+..  . . (6) he shall report the actioa taken by him under this 
:. r. ;. . 'section and the reasons therefor to tbe Board at its next 

meeting and shall also submit a copy of his report,to the 
Government and tile Board or the Government may issue 
such directions as it or they may deem fit on such report. 

Powers :t 
Managing 
Directox as ta  

' institution, 
composition, 
etc., of legal 
proceedings 
and obtaining 
Icgal advice. 

. ? 

56. 'Tte Managing Director may, subject to the :don- 
trol of the Board- 

(a) institute, defend or withdraw from legal pro- 
ceedings instituted under this Act or akiy rules or xegula- 
tions made thereunder; 1 .  

(b) compound any offence against this Act any 
rules or regulations made t hersunder which, under any 
law for the time being in force or the rule prescribed 
by the Goverrlment, may lawfully be compounded ; 

(c) admit, compromise or withdraw any claim made 
under this Act or any rules or regulations or schemes 
made thereunder ; and 

(d) obtain such legal advice and assistance as he may, 
from time to time, think it necessary or expedient to 
obtain, or as may be desired by tho Board to obtain, fot 
any of the purposes referred to in the foregoing clauses of 
this section, or for securing the lawful exercise or discharge 
of any power or duty vested in or imposed upon the Board 
or any officer czr servant of the Boartl. 

Delegation of 57. (1) Th? Gover~m~nt T~I:~, by cctification, autho- 
powers. rise any .mthority or officer to exercise any of the 

powers vested in them by this Act except the power to m a h  
rules uilder section 72 anti may in like manner withdraw 
such authority. 

(2) The Board may, by general or special order in 
writing, de1ec;ate to the Cliairman or Marlzging Director or 

. .any other D-irector of the Board or the Secretary or any 

. other officer of thc Board such of its powers and fun~tions 
under this Act except the power to acquire land under * 

section 17 and to mak- regulations under section 73 as it 
may deem necessary and it may in  like manner withdraw 

I such authority. 
e 

(3) The e~ercise of any cower dzlegated under sub- 
section (1) or sub-section (2) shall be subject to such 
restrictions and <.ofiditions as may be specified in the order 
and also to co~~trol  and revision by th?  Government or . 
by such officer as may be empowered by the Governmebt 
in this behalf or,as the case may be, by the Board or such 
officer as may be empowered by the Board in this behalf,' 
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(4) The Government or the Board, as the case may be, . .-a 
shall also have the power to control and revise the acts or - 

procecdir.gs of any officer so empowered. 

58. The Govtrnment may issue to the Board or to the Power of the 
local authority concerned such orders and directiolls as Government to 
in their opinion are necessary or expedient for carrying out issue orders and 

directiaar; to the' purposes of this Act and the Board or such local auth- Bard or ority, as the case may be, shall,. give effect to ail such local authorities ' 
orders and directions. 

59. (1) It shall be the duty of every police officey- Duties of 
police ofiiccrs, 

(a) to co-operate with the Board for carrying into 
effect and enforcing the provisions of this Act or ally rule 
or regulation or scheme made thereunder ; 

(b) to communicate without delay to the proper 
ofacer or servant of the Thard anv information wtlich such 
police officer receives of n deslgri to commit, or of the 
commission of, any offence against this Act o?- any rule or 
regulation or scheme m d e  thereunder ; and 

(c)' to assist the Board or ally officer or servant of 
the Board reasonablydemanding the aid of such police 
officer for the lawful exercise of any power vesting in the 
Board or any such officer or servant under this Act or any 
rule or regulation or scheme made thereunder. 

(2) Any police ofecer who omits or refuses to perfopm 
any duty imposed on him by this Act, shall be deemed to 
have committed the offence under section 10 or under 
section 44 of the Tamil Nadu District Police Act, 1859 . . 
(Central Act XXIV of 1859). 

Adjudication ...' 60. (1) When a dispute exists between tbe Board and of disputes bet. 
one or mole tlz?n one other local .authority or among ween the Board 
local authorities in regard to any matter arising under the and local a~tho- 
provisions of this Act, and the Government fire of the =ities* 
opinion that the parties are unable to settle it amicably 
among themselves, they may take cogniz;ace of the 
dispute and decide it themselves. . . 

(2) The decision of the Government thercon shall be 
1 % 

binding on the Board :md the local authorities concerned 
and shall not be liable to in. questioned in any court of 
law I 

? 
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fifhh of other 61. (1 ) The provisions of this Act shall be in addition 
dws. to anti not in derog:?.f.i.ion of ally other 1;~w for the time 

being in fo~ce, reguhuiog {my of the nxtlteis dealt with 
in this Act : 

Provided thdt nothing in this Act s h l i  be deemed to 
prevent the local nut hority fro ln discl..arging its duties id 
tegzrd to the meking, altering, repairing or reaewi@ any 
wiitel coui se or othcr work 111 rc4,pect of iiny ::ren with'in thg 
ju~isdiction of that local authority undsr eny law for the 
time b~;~::  in force. 

(2) Save as olllcrwisa prvvided in this Act the provi- 
sions o f  this Act shell have cffec; notwitbt;.l;ding anything. 
inconsistent therewith ccmt.!incd in 2iny othcr law fcr the 
time being in f'oice or my custom, u ~ ~ g e  Cir contiact OF 
deciee oi older cf a court or other authoi-ity. 

Notice of asit 62. No suit sh2.11 be instituted against the Board, or ;my 
a-imt 'r30arct, 
cte. Director, or any officer or servant c.f the Board, or ahy 

person acting under the  direction of the Board, or of tlie 
Chairman or Managing Director or of i:ny officer or 
servant of the Board, in xespect of any act done or 
intended to be done under this Act or any rule or zegulation 
or scheme made thereunder until the expilation of sjdy 
dnys next after written noike h::s been deliyeled or,,left 
at the Boaid's office or the place of abode of such officer,. 
servant or prson, st:iting the cause of action, the n8me 
and place of abode of the intending plailltiff, and the 
relief which lie claims; andf the plaint must a 
statement that S J I C ~  notie'  has' been so d;elivered or not;, .. 

acmra1 power 63. In any ca:;e not ~ t l i e h i s e  expressly providedb fort i bi 
of the Board to this Act, the Board may pay reasonable compensation 
pay colmpcn- 
gatlonir . to any person who sustains darn~ge by reasm of the ex- 

. j  . , crcise of any of the powers vcsted by or under thib:A& 
, - _  in the Board or the Chairman or the M3n;ying Director . 

or' any officer or servant of the Board. 

; , mpznsation 64: (1) When persdn is convicted of ;my o f f e ~ e ~  
t 0 b: paid by under tbis Act or any rule of reguli ition 01 scheme mades 

for thereunder, the magistratate convic ing such person may, , : damage caused B by them. on application made in this beha by the Board or by its 
officer or servant authorised by it in this beh~lf, c~ll"up&~ 

person forthwith to show cause as to why fie should., -. 
not pay compensation to the B o i d  for the dnrn:ige 
by his act or omission in respect of which he is conviad, 
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(2) Thl: magistrate shall record and consider ally 
cause which such person may show and if the magistrate, 
after m :king such inquiry a s  he may think fit, IS satisfied 
that such p-rrson is liable to pay cornpensstion, may direct 
that compensr:'ion to such amount not exceeding one 
thousand rupees as 11e 1m:ky determine, he paid by such 
person to the Board. 

(3) The amount oaf compens?.tion directed to be pzid 
under sub-section (2), shall, if it be not paid forthwith, 
be +&covered as if it were a fine i lnposed by the magistrate 
on such person. 

65. If any arnount due to  the Board in accordance ~ o d c  of 
with the terms of a confrzct 01 otherwise or any sum recovcq of 
payable in connection therewith, has not been paid, the'dwS* 
Board may, without prrjud ice to any other re~:ledy provided 
by law, recover such :I rnouut or sum as ;tr4rears of land 
revenue. 

66. (1) All orders and decisions of tae Board shall Authentication 
be authenticated by the signature of the Secretary or any of alders 
offiwt of the Board authorised in writing by the T: r l ~ d  in "ad 
this behalf. 

instruments of 
t hc Board* 

(2) The Mrnaging Dirrctor or any officer of t l ~ c  
Board authoriscd in writing in this bch;:lf may sign on 
behalf of the Bawd ::ny agreement or other instrcment 
to be executed on behalf of the Board. 

67. Everv notice or biII which is requked by this Act stamping 
or by any ruk or regul2,tion made thereu~der to bear the s~gnature 

on notices or signature of the Mannging Director or ;?ny othei Director bills, 
or of any offiwr or scrvallt of the Board, shall be deemed 
to be properly signed i f' it be::r s i he facsi n~ile of the signature 
of t,ie M:~naging Dil'cctor or of such other Director or of 
such officer or ser v*~r? t ,  :IS t e Case iviiy be, ~tiirnped 
thcreupon. 

68. (1) The Managing Director or any person eithep power ofentry. 
pe~erally or speoially autl~orised by the M.anaging Directqr 
in'this behalf may, with or without assistants or wokmen, 
enter into or upon any land, in order-- 

(a) to make ~ o y  inspection, survey, me,qsurqmqnt, 
vrlqation ,. . . or inquiry ; 

. (b) . t ~  t&e le~els. ; 
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(c)  to dig or bore into the sub-soil ; 

(d)  to set out boundaries and intended lines of w ~ r k  : 
(e) to mark such levels, boundaries and lines by 

placing marks and cutting trenches ; 

to place and maintain pipes, drains and other 
installations upon, along, across or under any land ; or 

(g) to do any other thing, whenever it is necessary to 
do so for any cf the purposes of this Act or any rule. or 
regulation made or scheme sanctioned tllereur~der or any 
scheme which the Board intends to franlc thereunder : 

Provided as follows :- . > 

(a) r o such entry shall be made between sunset 
and sunrise ; . . 

(b) no dwelling house, and no public building or 
but which is used as a dwelling place, shaii be so entered, 
except with the consent of the occupier thereof, without 
giving the said occupier at least twenty-four hours prekious 
written notice of the intention to make such entry ; 

(c) sufficient notice shall, in every instance, ' 

given even when any premises may otherwise be entered 
without notice, to enable the inmates of any apartment 
appropriated to women to remove themselves to some part 
of the premises where their privacy will not be disturbed; 

(d) due regard shall always be had, so far as may 
be compatible with the exigencies of the purpose for which: 

. the entry is made to the social and religious usages of *thd 
occupants of the premises entered. 

(21 Whenever the Managing Director or a persdi 
authoriseu dnder sub-section (1) enters into or upon any 
land in pursuance of that sub-section, he shall, at the time 

i i 
,of such entry, pay or tender payment for all lecessary 
damage to .be done as aforesaid ; and in case of diSp~t&, 
as to the sufficience of .the amoudt so paid or tendered; h& 
shall at  once refer' ihe dispute to the Board; whose -decidl&j: 
shall be final. 

Protection of 69.''.(1] i\io suit, piosecuti& or other legal procekdink" action taken 
io good faltb, shall lie against any person for anything which is, in goad 

fdth, done or $tended to be done, in: pursuaibt of *this 
Act or any rule or order or scheme made thereunder. 

-*.* * &--- - 6 .  X"" --' 
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(2) No suit or othcr legal proceeding shall lie agaiost 
Government, the Board or any Committee thereof, for 

ny damage,caused or likely to be caused by anythin 5 whjcll 
in good faith done or i n t i n d ~ d  to be done in pursuance 
this Act or of any trilr or order or scheme n;ads there- 

70. All officers a i ~ d  servants of the Bozrd, and any officers and 
erson entrusted wit11 the execution of any f'tmction under servants of tho 

this Act, shall be deemed to be public servants within the be 
meaning of section 21 of the Tndian Penal Code (Central public servants. 

ct XLV of 1860). 

71. The Board shall be deemed to be a local authority '~%e to 
be a local the purposes of the Land Acquisition Act, 1894 ,Uth o,ii 

entral Act I of 1894), and the Local Authorities Loans ~ ~ ~ t a a l  A ~ :  1 of 
t, 1914 (Central Act IX of 1914). 1894 and 

Gntral Act IX  
of 1914. 

CHAPTER XI. 

RULES AND REGULATIONS. 

72. (1) The Government may make rules for the purpose Power ta  make 
of carrying into effect the provisions of this Act. rules. 

(2) In particular and without prejudice to the genera- 
lity of the foregoing power, such rules may provde for- 

(a) all matters expressly required or allowed by 
this Act to be prescribed ; 

(b) the qualifications for appointment of, and the 
grant of leave of ahsence to the, Chairman and the Manag- 
ing Director of the Board ; 

(c)  the term of ofice and the terms and conditions 
of service of the Chairman, the Managing Director and thz 
non-official Directors including the payment of any 
honorarium or sitting fees for attending the meetings 
of the Board ancl any othcr allowances and the manner 
ef filling casual vacancie:: in the officesof the non-officis~ 
Directors of the Board ; 

{cl) i r e  f i m d i ~ n  ; of tRc Board ; 

(e) the condit iolls of the acqquisitlon, trandt; ttc,,, 
of..+ay$ropert~ by tho B ~ i d  ; - . .'. 

, '  
. , '\ . ' . . ... * .  , , *  : . . . . . . . * '  ' . .  . 
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(f) the time-limit within wl~ i sh  tjn resolu.tions of 
the local authority, ?or the preparatioo, executiution, etc., of 
schemes by rhe Board will have to be passed and communi- 
cated to the Board ; 

(g) the time-limit within which the approval of 
the Government to the draft schemes prepared and 
forwarded by the Board, will have to be givm ; 

(h). the manner in which and the number of instal- 
ments and the tiine or times at which fhe cc st of the schemes 
shall be recovered ; 

( i )  the manner ofoperation offullds by 

(j) the mutual relationship of thc Board and other 
local authorities in any matter in  which they are jointly 
interested ; 

(k) tb.e borrowing and lending of moiley by the 
Board ; 

I 
( I )  the conditions and limitations for the grant of 

I 
loans and advances by the Board to the local authorities ; 

(m) tho formin which the reports of the Board wil 
have to be prepared bydhe Board and the formand wnntr 
and the tinlevlimit for the subsmission of statistics and 

I 
I returns by the Board to the Government ; 

. (n) the rights,privileges and authority of auditors 
appointed under this Act ; 

(Q) the rmnnar in which the accounts of the Boa 
will' have to be published. 

(3) All rules aade under this Act shall be published in 
the TamilNndu Government Gazetre,arld unless they3 
2xpressed to come into force on 8 p~rticular day,shall cb 
into force on the day on which they are so pablishqd. 

Ict 
(4) Every rule made under This Act shall, as soon 

possible after it is made, be placed on the t3 blr: of bo 
tlouses of the legislature, and if, bfore the exp 
session in which it is SO placed or  the next session both 
Hoqsss agrec in making any modification in  ;iny such 
of both ~ O W F  agrce that the rule should not br mdg . 
the rule shall thereafter . b y e  e&ct only in such rno-$. - 

'"L -----.-*. b- - -<-  

"la 
- 
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form or be of no effect, as the case may be, so however, 
that any such modification or annulnxent s ha11 be without 
prejudice to the validity of anything previously done under 
that rule. 

73. (1) The Board may, by notification, makc regulations Power 1 0  malps 
not inconsistent with this Act, and the rules made there- regul"llOas* 
under, for the purpose of giving effect to thc provi0;nns of 
this Act. 

(2) In particular a.nd without prejudice to the generality 
of the foregoing po*wer, such regulations may provide for- 

(a) all matters expressly required or allowed by t his 
Act to be prescribed by regulations ; 

(b) the terms and the conditions of app~intment and 
service and the scales of pay of officers axd 5ervants of the 
Board including the payment of travelling and daily allow- 
ances in respect of journeys undertaken by such officers 
and servants of the Board ; 

(c) the supervision and control over the acts and 
pro~edingsoftheofficersandservants of the Boardand 
the maintenance of discipline and conduct among tho 
offiwrs and servants ofthe Board ; 

(d )  the proced~hre in regard to the transaction of 
business at  the nsetingsof the Board includi11.g the quorum; 

(e)  the purposes for which and the manr!er in wh;,& 
temporary associatiotl of persons may be iriad~ ; 

(f) the duties, thr functions, the term5 ;nr! conditiqs 
of service of the members of thc Ccmmittccs ; 

(g) the duties, the functions and the powers of the 
Chairman, the Managing Director, tho Secretary and t& 
Chief Engineer of the Board ; 

(h) the manner and the form in which a sillking 
fund, a depreciation re serve fund and the development fund 
has to b constituted ; 

, / 

(i) the manncr and the form relating to the 
maintenance c?f the accounts of the Roard, 

(3) No regulation or i4s canc1 llalion or modificatioq 
shall have effect ulltil i 64.: sam; shall hayo b ~ ~ n  approved 
by the' GOVC mment, * % 

(4) The Govcm~r~ent may, by notification, rescind any 
regulation made uhder this section and thprevpog,, the 
19gul~tivn shall cease to b v o  offed. 

C . J m 2 2 J m 7 - 5  1 )*nl-- 
' .  !: , 1 (  
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?'ha following Act of Lqe Tamil Nadu Legislative Assa~nbly reaeivad the assent 
of the Oovernor on the 28th June 1994 and is heraby published lor goneral 
information :- 

ACT No. 40 OF 1994. 

An Act further JO amend the Tamil Nadu Water Supply and Dratnaga Board Act, 1970. 

BP, it enacted bv the Legislative Assembly of thr. Stale of Tatnil Nadu in the Forcy-fiflh - - - - - - -- - - - 
pear of tile ~e<ublic of-india as follows : -- 

1. (1) This Act may he called trle Tamil Nadu Water Supply and Drainage Boara 
(Amendment) Act, 1994. 

6; 
(2) Sub-clause (ii) of clause(1) of section 2 shall be deemed' to have come into force . . 

i .  on thd 6th day of ~uly  1984; Clause (I) of section 7 shall he deemed to have come 
Into force on the 14thday of April 1971 and the remaining provisions of this Act sball come 

? 
- ,+, . + -  in to force at once. 

!ail Nado 2. In section 4 of the Tamil Nadu Nater Supply and Orainage Board A ct, 1973 
bt 4 of 1971. (hercinatter &erred to as the principal Aat),- 

- k:. _ (1) in sub-section (I),-- 

"; "(i) for clause (b), the foilowing clause shall be substituted, namely :# ' 

' 

"1 -  

. (b) four whole-time Directors, namely I- . . 
(i) P Managlag Director 8 " 

t , {it) a Sdnt Matiaging ~Iirccrot ; 

&, :;Ti) a Finance IJirector ; 3rd  

&* (iv) an Engineering, rlirsctnr ;" : 
$:i; a# 

(ii) in clause (c),- 

4 (a) for the words "four Directors", the words "five 1Dirwtors"shall be 
F' 
i substituted ; 

(6) for items (ii), (iii) and (iv), tho following items shall be substituted, 
namely :- 

"(i~) Health, Indian Medicine snd Homeoptby and eamily Welfare ; 

(ui) Municipal Administration and Water Supply ; 

(iv) Public Works ; 

(v) Rural Development;"; 

(iii) after clause (c), the following clause saall be iasarted, aamely- 

"(cc) three Directors from the heads of departments oP t b ~  Gcrernmea t, 
namely :- 

(i) the Director of Municipal Administration ; 

Oi) the Director of Rural Development ; a .I 1 

(iii) the Director of To,wn Panchayat ; ": 

(iv) for clause (d), tha following 'clause shall be substituted, MI*&-- 

“(d) the  ana aging Director, Madw Metroplikn PIatet Supqly md 
-a Pnn4 sv-nU?n#~ .". I 

iA Group) IV-2 Ex. (333)--$a 
b I 
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Director, the Joint Maflaking Director, tho I'inanw I)iroctor, tho Onyinooriny 
Director" shall be substituted. 

4. In section 9 of the principal Act, in sub-section (l),- 

(1) fils the expression "a Chief Engineer, an Accounts Officer", the expression 
"Chief Engineers and Accounts Officers" shall be substituted ; 

(2) for the first proviso, the following proviso shall be substituted, namely :- 

"Provided $hat the Board shall not, without Lhe previous approval of the 
G ~ v e w e n t ,  sanctioq the creation of, or appoint any Erson to, any post tho 
maximqn time scale of pay of which exceeds the limit prescribad by the Govern- 
qent  from time ,to time.". 

5. In section 39 of the principal Act,-- 

(1) for sub-section (I), the following sub-section shall be, substituted, namely :- 

"(1) The Chairman shall, at s special meeting to be hoId in tho month of 
January each yea); lay @fore the Board :- 

(a) a revised estimate if any, for the current year includirg all ths oxper- 
diture not covered in tho orighal budget astimato, p d  

(b) an estimate of income and . expenditure for tho noxt oasuing yar .  "; 

(2) sub-section (5) shall be omitted. 

6. In section 72 of the principal A G ~ ,  io sub-section (2)- 

" 0 I , .  
* I "  . 

( l j  'in 'clause (b),' for tbk word; "and the '~an&mg,  L)~ectof", the words "the 
Managing ~Iirector, the Joint Managing Director, the Finance Director and the ~ng ineehg  
Direqtgr" s@l ,b,e ,$u&ti&uQd; 

(2) in clause (c), for the words "the Managing Director", the words "the Maoagmg 
Director; $the Join t.Map aging director, the Fin- cc director, the Engineemg Director" 
shall be substitutes . 

7. In section 73 of the principal Act,-- 
' -  

(I)  in sub-section (2),  in clause (g ) ,  for the words "the Secretary and the Chiel 
Engjneer". the words "the Joint Man aging Director, the Finance Director, the Engineering 
Directo-*; the Secretary and t6e Chief Engineers" shall be substituted; and , . . 

. 3 

- (2) after suli-bectlbn'(4), t'te f*,llobing shb-skction shall be idded; h a a e ~ y  : - , 

' ' ( 5 )  A 11 regulations nldde undm this ~ c t  shall be ,pubhshed.in t+ Tamil hudu 
Government Gazette, and unless they are expressed to come %to torce on a particular 
day, shall come into force on the day on which thcy are so published.". 

8. Any meeting of the Tamil Nadu Water Supply and Drainage Board, or o! asy 
committee thereof held during the period comniencing on the 6th day of July 19w apd 
ending with tb~!'a'ati?~bf pub1icati;n of' this A ct in the'-Tomil Nadu Governriient tu"zette, in 
which the Sectetary to Government, . Mupicipal . Administration and Water Supply Depart- 



ecretary to Government, Rural Development Department had participated 
I , 

tne said Board shall for all purposes be deemed to be and to have always . ^ "  ) 

eld in accordance with law as if the principal Act, as amended by tbfs A ct, 
+:&j 

; z, ::$*:! 
ad been m force at all material times and the Secretary to Government, Municipal Adrrinf- (", -2, 

stration and Water Supply Department and the Secretary to Government, llural Uevelop , $f 
men$ department had been Oirectors of the said Board during the sald pedood and any $ 
act done or decision taken or proceeding conducted in such meeting shall not be liable 
rto be questioned in any court of law. 

(By ordar of tho Govrrnor) 

h4.a MUMRAMAH, 
Secretary to Government, Law Departme~t. 

- J - .  

-- 

---. ...._ ---  

I ~ 
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 5th July 1 995 and is hereby pubfished for general 
information :- 

ACT No. 14 OF 1995. 

An Act further to amend the Tamil Nadu Water Supply and ~ r k i n z ~ e  Board Act, 1970. 

i t  ~ l l i t ~ ~ C d  by illc; LCgisiiriiv~ libhb~iibly O[ ilIc Slate Tc\lllij Nadu in the 
Forty-sixth Year of the Republic of India as follows :- 

1. (1) Tbi? Act may be called the Tamil Nadu Water Supply and Drainage Short title and 
Bczrd (Scccrnd Amendment) Act, 1995. commencement, 

(2) It shall be deemed to have come into force on the 7th day of November 1991. 

Act 2. A f t a  section 24 of the Tamil Nadu Water Supply and Drainage Board Insertion of new 
Act, 1970 (hereinafler referred to as the principal Act), the following section shall section 24-A. 
be inserted, namely:- 

f i 4 - ~ .  Govepicfit to tkdx c : .  ?!o+..:r'i:lstznding anything 
contained in this Act, where any contrzict f ~ r  thc cxeci;:icii of any scheme, plan or 
other work or for the supply of any materials or goods, the value of which exceeds 

one crore of rupees, the Board, on receipt of the tenders in respect of such contract, shall 
place all the telders befcre the S-rver::~xe;-.t v:I-ick ~;;:zy arrrc ve ar.y tecder which 
apsears to them, upon a view of all the circ~mstacces, tc be the most advantage%)us 
and thereupon the Board sl.all accept the tender so approved 2 

3. Notwithstanding anything contained in the principal Act, any con ;act VaIidatfon. 
for the execntinn ( . f  any scheme, plan o r  other wc rk or fcr the supply of any 
materials or  gocds the value of which exceeds cEe crore of rupees, executed b) the 
Board, as per the tenders approved by the Government, during the pe ,iod. 
commencing on and from the 7th day of November 1991 and ending with the cate 
of thepublicatim of this Act in the Tamil Nadu Government Gazette, shall, for 
all purposes, be deemed to be and to have always been validly executed in accordmce 
with law as if the principal Act as amended by this Act, had been in force a t  all material 

(By order of the Governor.) 

M. MuNIRAMAN, 
Secretary to Government ., : Y 

Law Departurent. 
1 3  
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ACT No. 17 OF 1995. 

An Act further to amend the Tamil Nadu Water Supply and Drainage Board 
' 

Act, 1970. 

1. (1) This Act may be called the Tamil Nadu Water-Supply and Drainage Board Short title end 
(Amendment) Act, 1995. commence- 

ment. 
( 2 )  Tt shall come into force at once. 

1 
2. In section 2 of the Tamil Nadu Water Supply and Drainage Board Act, Amendment of 

4 of 1971. 1970 (hereinafter referred to as the principal Act), for clause (7), tke following section 2. 
clause shall be substituted, ~amely :- 

6 'local authority9 means- 

(a)  a municipa! council or an industrial township constituted urder tf eTamil 
Nadu District Municipalities Act, 1920 (Tamil Nadu Act V of 1920) ; or 

(2) No approval under sub-section (I) shall be given bv the ~ o a r d ,  if the cost Of 
the scheme to be undertaken by-, 

(G) a municipality-1 

(i) exceeded five iakhs rupees during the period commencing Orl the 18th Jay 
of January 1991 and ending witbthe 12th day of June 1994,Lor 

(ii) exceeds or is likely to exceed fifty lakhs rupees with effect on and frola 
the 13th day of hme 1994 ; 

(b) a town panchayat or an industrial township, exceeds or is likely to exceed 
three lakhs rupees with effect on and from the 18th day of January 1991 ; and 

(c) a panchayat, exceeds or is likely to exceed one lakh and fifty thousand 
nlpks with effect on and from the 18th day of January 1 9 9 3  

Tamil Nadu Act ' . 
X V I  of 1954. i 

2amilNadYACt " 

XXV of 1954. 

p) iv-2 EX. (354) -4 



(2) For the removal of doubts, it is hereby declared that nothing contained in Tamil Nat 
sub-se?lion(l) shall be deemed to revive the Acts referred to in the said sub-section (I), Act 21 of I 5 

which have beel re2ealed by tht: Tamil Nadu Panchayats Act, 1994 and'the Tamil Tamil Nadu 
Nadu District Municipalities (Ameadment) Act, 1994. Act 3 of 

1994. 

'alidation. 5. Not wit ~stalding anyt'ning contained in the principal Act, any scheme 
uldertakea ulder se~tion 27 of the principal Act, by any municipality. town 
panchayat, vi1la;e pa 1c.layat or industrial to waship d uring the period commencing 
on arld fr0.n t ~e I8 t$  day of Ja.lusry 199: and ending with the date of publication 
of this ~ p t  ;II  t I I C  Iornil ,v..dtt 3overnmmt Gazette. shall for all purposes, bedeenied 

I to bc and to have a1 ~ y s  been  validly undertaken in accordance with law as if the 
principal Act, as am.: lded by this Act, had been in force at all material times. I - 

I 
i (By order of the Governor.) 

M . MUNXRAMAN, 
.wcrrrsry t .  Cwtrnmrnr,  Lnv Dr).rrfntrra 

;dull 

Act I 



' I ' l l~  lollo~vi:~!: ! \ ~ t  [ ! ; , I  I';~IIIII ~,J ; \ ( ' ,L I  i , ~ ,  ,, I , , t i \ t !  '.\,Y.:;I~'I~;\ I . , , ,  , I !I,{.: ' t . 2 , ~ ~ ~ i L  

of tl~cl Governor on tllo 1 l t l l  Sapternbcr 1996 is t-icrcf~\l 1 - 1 r l l . 1 1 :  . ' ,  i : ; ~  ~ u : ; c ~ ~ ~ ~ I  
information :- 

AC-s No. " OOF~l"~,'O. 

An Act further to anend the Tamil Nadu Wai:r Supply ant D L  Pourd Act, 
1970, 

BE it enacted by the Legisiative Assembly of the State of 'ral-ilii i\ ~ d u  in the 
:Forty-seventh Year of the Republic of Indin ,IS Sollows :-- 

S ~art title and 1. (1) This Act nlay be called the Tamil  nail^^ Watci S U ~ . ~ ) : ,  . 1)rninagr 
commence- Board (Amendment) Act, 1396. 
ment. 

.(2) It shall be deemG to have come illto force on 8th d n j  ci Jill) 
1996. 

C*i-ruission of "2. I n  the Tamil Nadu Water Supply and  111,ainage Board Act, 1970, scction latnil N 
ssctiaa 24.8 , 2 4 4  shall bs omitted. Act 4 

1971. 

.(E!y order of the Covertlor) 

A .  K .  RAJAN, 
Sacreti* to Ciovornnlo~?t, 

Law D e p a ~ t n ~ e ~ ~ t .  
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The following Act of the Tamil Nadu Legilsative Assembly received the 
assent of the Governor on the 17th hlay 1997 and is hereby published for 
general information :- 

ACT No. 36 OF 1997. 

An Act further to amend the Tamil Nad u Water Supy,ly and Drainage Board Act, 1970 
)r nC.- He it enacted by the lepislative Assenlbly of the State of Tamil Nac'u in the 

Forty-ei;lhth Year of the Republic of India as follows :- 

i 
Tamil Nadu 
Act  4 of 1971. 

1 (1) 'This Act  may be cllled the Tamil Platl u Water Supply and Drainage Shorl title 
Bo;lrti (A mew! rnent) Act, 1' 97. clnd I 

t$ c ~ n ~ m e n c e  
ment. 

(2) I t  shall w:ne into force on such date as the State Government may, by 
notification, a~poi~ , ; .  I 

I '  2. In section 2 of the Tanlil Nadu Water Supply and Drainage Board Act, 1970 Amend merrt is  , 
(hereinafter referrec~ to as the principal Act), in clause (7), in item (a). for the word 3 of section 2. 1 
"a municipal council", the wclrds " the Munidpal Corporations of' Madurai, Coimbs I 
tole, Tiruchirappall , Tirunelveli, Salem or any other Municiwl Corporation that 
may be constituted under any law for the time being in force or al., municipality or a 
town panchayat" sllall be substituted. 

3. In section 1 3  of the principal Act, in sub-section (3), for the expression "the Amendment T 
Board shall forwarc. the draft scheme to the Gover~lrnent for their approval", the of section 19 
expression " the Board shall if the cost of the scheme is ten ciores rupees and below, I 
approve such draft scheme and the Board shall if the cost of such scheme exceeds 

I 
I '  

ten crores rupees, forward such draft scheme to the Government for thdr i 
approval" shall be substituted. 1;: 

I f [  

4. For section 21 of the principal Act, the following section shall be substit- Substitution o 
uted, namely :- section 21 

"21. Order of Upprov~iI o f  droj t schenre.-(1) The Government i n  the case 
of a draft scheme the cost of which exceeds ten crores rupees and tho Board in case 
the cost of the draft sche , I  e is ten crore3 rupees and below shall, by an order, accord 
their or its approval to the draft scheme. 

(2) An order issued under sub-section (1) shall be the conclusive evidence 
that the scheme has been duly made and approved . The Scheme shall thereupon 
beatme final and shall be hereinafter called the "approved scheme.". Z 

5. For section 22 of the principal Act, the following section shall be substituted, Sla-01) 
namely :.- af saetion 22 - 

"22. &eation r!! approved RcAeme b j~  the B w d  -As soon as the order 
under section 21 is issued, the Board shall execute the approved scheme in the areas of 
the lml authmity or authorities ~ o n c e ~ . ' ~ .  

6. For section 27 of the principal Act, the tbllciwing section shall be substi- Substitution 
tuted, namely : - af mtim 27- 

"27. Powa of locel nrthori rg to unc;'ertdk acheme.-No local authority other 
lhan the Municipal Corporations of Madurai, Coimbatore, Tiruchirappalli, T i r u n e m  
Salem and any &her Municipal Corporation that may be constituted under 
any law for the time being in force and the specia.l grade munkipalities, 
shall witbout the approval of the Board ~nvestlgate, preparc or elcecue any 
*c)nme. 

Provided ?hat no such approval shall be necessary for any local auttrorir, 
o undertake work connmed with hand pump, extctrsion of pipeline and ckvcF33 
ens of cniminf w a t a  sources Evy power  pump^.^'. 

I 

(By t l rd~r  of the Govesnorr 11; 
L 

A Kg RAJkN, 1 i 
Stemtary to C3ovemrn'gw 

b w  rkg=t&nt* 1 . 4  
d 

\ /Y L 
1 lil 
I "  
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s he follcwing Act of the Taolil Nadu Legasla tive Ashombly received the assnr 
of th, Governor on the 1st November 1997 and Is hereby puhlisl~ed for general 

ACT No. 53 OF 1997. 

AN ACT FUKTHER 5Q AM,E D THE TAMJL NAPU WATER SUPPLY ASD , 
, bRAINA 8 E BOARD ACT, ,191$- 

BE it enacted t y the Ugislative Assembtg of the State of Tamil Nadu in (4 I 

Fortyeighth year o f  the Republic of India as folbws :- 
1 

S M  title a d  1 . (I )  This Act mmay be called the '@mil Nadu Water Supply and ~ r a i n a ~ e  
1' c ~ m p e ~ c e -  Board (Second Amendment) Act, 1997. 
/ ,, prent. 

f (2) It shall come into force on such date as the $tap Government wy, by 
net if icatiop, pp~oint. 

Amtadmcnt 2 In sectiqn 6$ of .the Taplil N&u \Water Suqply and Drainage Board Art, Tamil 
ol &-on 64. 1970,- Act 4 

j (i) in sub-section (I)  , after the words "why he should not pay compensation 
to the Board", the words " qs g y y d  by.\Fe ,Boaq$ or by i ts mcer  or servant 

I d i n g  the application" shal ,be Inserted : 

(ii) in sub-section @), .thi words f '  , n ~ t  ,qcMipg. one thousand rupees" 
shall be omitted. 

(By orbr'of',ti~e& over nor) 

A. K .  RAJAN. 
Secretarj, to Go, ernmtnt, Law Departme 111. 
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The following Act of the Tamil Nadu Legislative Assembly received I he assent ofthe Governor 
on the 14th December 1999 and is hereby published for general information:- 

ACT No. 53 OF 1999. 

An Act further to amend the Tamil Nadu Water Supply and Drainage Board Act, 1970. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fiftieth Year of the 
Republic of India as follows:- 

1. (I) This Act may be called the Tamil Nadu Water Supply and Drainage Board Short title and 
(Amendment) Act, 1999. commence- 

ment. 
(2) It shall come into force at once. 

Tamil Nadu Act 2. In section 7 of the Tamil Nadu Water Supply and Drainage Board Act, 1970, in sub- Amendment of 
4of 1971. section (I), to clause (4, the following proviso shall be added, namely:- section 7. 

"Provided that this clause shall not apply to the appointment of a Chief Engineer in the 
Board as the Engineering Director of the Board ". 

(By order of the Governor) 

K. PARTHASARATHY, 
Secretow to Government, 

Law &Jrtment. 



The follo\r ing Act ofthe Tamil Nadu Legislati\t. tlssetnbl! r ece i~ed  the a w n t  ot'tht. 
Governor on tile 26th Ma) 3002 and is liereb! publi>hed ror general 111Kormation.- 

Y 

ACT No. I I OF 2002. 

J 11 Act further t o  crnieticl the Ttrtnrl 1 irrllr I l  trter . ( ; I I~>P/ I  L I I I ~ /  
Drtrr~lrrge Botrrtl .-I cr. 19-0. 

Bt i t  enacted by the Legislative Assembl? of the State of Tamil , ~ a d u  in the 
Fiftj-third Year of the Republic of India as follo\\s.-- 

I. (I ) This Act may be called the Tamil Nadi~ Water Suppl) and Drainage \I,,,~I I I I IC  .,,IJ 

Board (Amendment) Act. 2002. U S ~ ~ I ~ W I I L C ~ ~ I L  

(2)  I t  shall come into force on such date as the State Governnlent ma!. b! 
notification. appoint. 

2. In section 27 of the Tamil Nadu Water Suppl) and Drainage Board Act. \n~cnJtnct~tt,I 
1970. for the espression "shall nithout the approval of the Board investigate. prepare ' ~ ' ~ ~ ' ~ l -  

or execute any scheme". the follo\ting espressioi~ shall be substituted. namel\:-- 

"shall. without the approval of the Board..- 

(a)  investigate. prepare or execute an) scheme: or 
I 

(b)  authorise any person or body or association of individuals to inkestigate. , 
prepare or execute any scheme on behalf of such local authorit\.". 

(BJ order of the Governor) 

A .  K K I S H N A N K U T T Y  NAIR.  
Secretarj to Govertlntent. 

La\t- Drpctrrtnent. 



The following Act of the Tamil hiadu Legislative Assembly received the assent of 
the Governor on the 12th November 2007 and is hereby published for general 
information:- 

ACT No. 35  OF 2007. 

An Act further to amend the Tamil Nadu Water Supply and Drainage 
Board Act, 1970. 

BE it enacted by the Legislative P.ssembly of the State of Tamil Nadu In the 
Fifty-eighth Year of the Republic of India as follows:- 

Short t~tle and 1. (1) This Act rr ay be called the Tamil Nadu Water Supply and Drainage Board 
COmmence- (Amendment) Act, 2037. 
ment. 

- (2) It shall be deemed to have come into force on the 28th day of April 1986. 

Amendment of 2. In section 73 of the Tamil Nadu Water Supply and Drainage Board Act, 1970 Tam11 
section 73. (hereinafter referred to as the principal Act),- 

(1) in sub-section ( I ) ,  after the words "make regulations", the words "whether 
prospectively or retrospectively" shall be inserted; 

(2) for sub-section (3), the following sub-section shall be substitdted, namely:- 

"(3) No regulation shall be made or cancelled or modified unless the same 
is ,approved by the Government.". 

~epeal  and 3. (1) The Tamil Nadu Water Supply and Drainage Board (Amendment) Tamtl 
saving. Ordinance, 2007 is heleby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the principal Act, as amended by the said Ordinance, shall be deemed to have been 
done or taken under the principal Act, as amended by this Act. 

(By order of the (;overnor) 

S. DHEENADHAYALAN, 
Secrelar,! to Government-in-charge, 

Law Department. 



The following Act of the Tamil Nadu Legislative Assembly received the assent of the 
Governor on the 25th May 2008 and is hereby published for general information:- 

ACT No. 28 OF 2003. 

An Act further to arnend the Tamil Nadu Water Sufply and 
Drainage Board Act, 1970. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu, in the 
Fifty-ninth Year of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Water Supply and Drainage Board Short title and 
(Amendment) Act, 2008, commence- 

ment. 
(2) It shall come into force on such date as the State Government may, 

by notification, appoint. 

t W u ~ c t  2. in section 39 of the Tamil Nadu Water Supply and Drainage Board Act, 1970 Amendment of 
'1971. (hereinafter referred to as the princ,pal Act), for sub-section (6), the following section 39. 

sub-section shall be substituted, namely:- 

"(6) The Board shall, consider every estimate so laid before it and shall 
approve the same, either without modifications or with such modifications as it may 
think fit, subject to the guidelines and instructions, if any, issued by the Government, 
from tirnc to tirnc, in this regard. . 

3. Section 40 of the prrnc~pal Act shall be omitted. Omission of 
section 90. 

4. In section 41 of the principal Act, in sub-section (2), the expression "and of Amendment of 
sect~on 40" shall bc omittcd. section 41. - 

5. For section 46 of the principal Act, the following section shall be substituted, Substitution of 
rran1ely:- section 46, 

"46. Remuneration of Auditor.-The Board shall pay to the said Auditor such 
remuneration as it may decide.". 

(By order of the Governor) 

S.  DHEENADHAYALAN, 
Secretary to Government, 

Law Departmenf. 
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The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the 26th May 2022 and
is hereby published for general information:—

ACT No.  26 of  2022

 An Act further to amend the Tamil Nadu Water Supply and 
Drainage Board Act, 1970.

 Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu 
in the Seventy-third Year of the Republic of India as follows:—

 1. (1) This Act may be called the Tamil Nadu Water Supply and 
Drainage Board (Amendment) Act, 2022.

Short title and 
commencement.

 (2) It shall come into force at once.

Tamil Nadu 
Act 4 of 1971.

 2.  In section 4 of the Tamil Nadu Water Supply and Drainage 
Board Act, 1970, in sub-section (1), in clause (c), for items (iv) and (v), 
the following items shall be substituted, namely:— 

            “(iv) Rural Development;

              (v) Water Resources;”.

Amendment of 
section 4.

(By Order of the Governor) 

                                                                                  

 C. GOPI RAVIKUMAR,
   Secretary to Government (Legislation),
 Law Department.
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